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A We have heard the arguments of the learned coung
for both the parties, In the interest of justice and congideripg
hat a -vital question in oll these coses are Invoived we have admittexd
all the epplications and condone-the delay it thers has. been fin
any one of them. In certaln cases we are told that feptesentatio ;
are not been filed. Conisdering that the fssued ihvolved aré-identlch
we ned. not, deloy. the matters in this application by going throup
he formality of requiriig applicarits to file'a ‘tepresentation especia ;
“fykien tdernitictl ‘applicattons aré_pending before us;. i1 i /

Accordingly - tho .1 objection: regarding - non aubmissibn /
of representation s olso overruled. ;
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